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cards and the number of credit card holders (bank wise)
are given below—

Name of the Bank No. of Credit As on
Card holders
Andhra Bank 73,007 31.3.93
Bank of Baroda 1,60,637 31.3.94
Bank of India 26,514 30.9.92
Vijaya Bank 38,462 31.3.93
Canara Bank 2,04,342 31.3.94
Central Bank of India 81,429 31.3.94

(c) & (d) Reserve Bank of India had issued
instructions to all scheduled commercial banks in June
1989, inter alia, emphasising that it may not be
advantageous or economical if too many banks introduce
credit cards of their own. In case any bank desires to
enter into domestic credit card business it would be better
for it to have a suitable tie-up arrangement with one of
the banks which have already introduced credit card.

[Translation)
Thousand Rupee Denomination Note

1611. DR. LAL BAHADUR RAWAL:
SHRI RAJVEER SINGH:

Will the Minister of FINANCE be pleased to refer to
the reply given to Unstarred Question No. 1981 on
August 5, 1994 and state:

(a) whether the decision on introduction of a
thousand rupee note has since been taken by the
Govemnment; and

(b) it so, the time by which it is likely to be
circulated?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b) The proposal for introduction of Rs. 1000 note
is under consideration only at this stage.

Deposits / Disbursement of Loans to Gujarat

1612. SHRI KASHI RAM RANA:
SHRI MAHESH KANODIA:

Will the Minister of FINANCE be pleased to state:

(a) The amount deposited in the nationalised banks
in Gujarat and the amount of loans disbursed by these
banks to the small/medium industrialists and the
unemployed youths for the various projects during each of
the last three years;

(b) whether these banks have formulated some
schemes for women and young entrepreneurs during the
current year,

(c) if so, the details thereof;

(d) whether a large number of Khadi-Gramodyog
Schemes are pending with these banks for the last eight
months;

(e) if so, the details thereof; and
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(f) the steps proposed to be taken for sanctioning
these schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (f) The information is being collected and to the
extent available will be laid on the Table of the House.

Setting up of New NTC units
1613. SHRI NARAIN SINGH CHAUDHARY: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government propose to set up more
NTC units in Haryana, Punjab and Rajasthan and in other
parts of the country; and

(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): (a) No Sir.

(b) Does not arise.
[English]

National Handloom Development Corporation
1614. SHRIMAT!I GEETA MUKHERJEE:
SHRI MANORANJAN SUR:

Will the Minister of TEXTILES be pleased to state:

(a) the details of non-official Directors, including
those belonging to SCs/STs of the Board NHDC and the
guidelines for making their appointments;

(b) whether non-official Directors do business with
NHDC;

(c) if so, the details for the last three years: and

(d) the facilities provided to the Chairman and
Directors of the NHDC?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): (a) to (d) The
information is being collected and will be laid on the Table
of the House.

[Translation]

Handloom Deveiopment Centres
1615. SHRI NAWAL KISHORE RAI:

SHRI NITISH KUMAR:

SHRI RAJENDRA KUMAR SHARMA:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Govemnment have initiated a scheme
for setting up of 3000 Handloom Development Centres
and 500 Quality Dyeing Units in the country;

(b) if so, the places where such centres/units have
been set up as on date, State-wise; and

(c) the number of weavers benefited therefrcr,
State-wise? .

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKET SWAMY): (a) to (c) A
Statement is enclosed.





